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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 7% February, 2019.

L. A. BILL No. 16 of 2019.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
CO-OPERATIVE SOCIETIES ACT, 1964.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth year of the Republic of India, as follows:-

1. (1) ThisAct may be called the Andhra Pradesh Co-operative Societies Short titie and

C nt.
(Amendment) Act, 2019. e

(2) It shall come into force on such date as the State Government may, by

notification, appoint.

2 In the Andhra Pradesh Co-operative Societies Act, 1964, in section Amendment of
34,sub-section (2),shall be omitted. ;:f;?_;}:t;
1964.

J.No. 384/19 1]
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STATEMENT OF OBJECTS AND REASONS

The provisions of Sections 76 and 77 of the Andhra Pradesh Co- operative Societies Act,
1964 provides two different Forums of Appeal and Revision respectively. One is the Appeal before
the Tribunal under Section 76 of the said Act and the other is the Revision before the Registrar or
Government under Section 77 of the said Act.

As per the provision of Section 76 (1) of the Andhra Pradesh Co- operative Societies Act,
1964, any person or society aggrieved by any decision passed or order made under Section 6,
Section 9A, Section 9B, Section 9C, Section 12A, Section 13, Section 16, Section 17, Section 19,
Section 21, Section 21 A, Section 21AA, Section 23, sub-sec (3) of Section 32, Section 34, Section
34A, Section 60, Section 62, Section 64, Section 66, Section 70, Section 71, Section 73 and Section
117 may appeal to the Cooperative Tribunal.

The decision or orders which are not covered under the appellate jurisdiction of the
Co-operative Tribunal are subject to revision before the Registrar or the Government under Section
77 of the Act. Therefore, there is clear division of the orders which are appealable or revisionable
before both the Authorities.

As per the provisions of Section 34(1) of the Andhra Pradesh Co- operative Societies Act,
1964, if in the opinion of the Registrar, the Committee is not functioning properly or wilfully disobeys
or fails to comply wilfully with any lawful order or direction issued by the Registrar under this Act or
the rules, he may, after giving the committee an opportunity of making its representation, by order
supersede the committee from a specified date.

Sub-section (2) of Section 34 provides that the orders issued under Section 34(1) of the
Andhra Pradesh Co-Operative Societies Act, 1964 shall take effect from the date specified there in
unless it is stayed by the Government. Where such order is reserved by the Government, the
Special Officer or the Managing Committee shall forthwith hand over the management of the society
to the Committee.

The orders issued under Section 34 (1) of the Act are susceptible for appeal before both the
Appellate Authorities i.e. the Government and the A.P Cooperative Tribunal. Sub-section (2) of
Section 34 is contradictory to the provisions of Section 76 (1) of the said Act.

In order to avoid the appellate authorities from exercising the powers simultaneously on the
same statutory order and to avoid further legal complications, it is necessary to amend the Andhra
Pradesh Co- operative Societies Act, 1964 suitably.
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Accordingly, the Government have decided to omit sub-section (2) of Section 34 of the
Andhra Pradesh Co-Operative Societies Act, 1964 to avoid contradiction between the provisions of
Section 34(2) and Section 76(1) of the said Act.

This Bill seeks to give effect to the above decision.

C.ADINARAYANA REDDY,
MINISTER FOR MARKETING,
WARE HOUSING, ANIMAL HUSBANDRY,
DAIRY DEVELOPMENT, FISHERIES AND
COOPERATIVES.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification in respect of the matters

specified therein and generally to carry out the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural in
nature is to be laid on the table of the both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of normal type and

mainly intended to cover matters of procedure.

C.ADINARAYANA REDDY,
MINISTER FOR MARKETING,
WARE HOUSING, ANIMAL HUSBANDRY,
DAIRY DEVELOPMENT, FISHERIES AND
COOPERATIVES.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Cooperative Societies (Amendment) Bill 2019, after it is passed by the
Legislature of the State may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

C. ADINARAYANA REDDY,
MINISTER FOR MARKETING,
WARE HOUSING, ANIMAL HUSBANDRY,
DAIRY DEVELOPMENT, FISHERIES AND
COOPERATIVES.

M. VIJAYA RAJU,
Secretary to State Legislature (1/c).
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